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there, all of which together, perhaps,
have been responsible for the ULFA
movement, The reasons for that have
to be gone into and 1t is not to be
suppressed just with the help of the
army.

But what has been done, really,
in Assam? I should say that the AGP
has demonstrated the utmost res-
traint We have our own differences
with the AGP  Such differences are
there with many But their forbe-
arance, their patience, in the face of
the gravest provocation, of over-effort,
by the Government of the country,
that patience cannot be under-valued
when we consider their organization-
al capacity in the whole of Assam,
their appeal to the people and their
command over the people Therefore,
I would tell

THE DEPUTY CHAIRMAN: Prof
Bhattacharjee, finish

PROF. SOURENDRA BHATTA-
CHARJEE: Yes, just one minute

I support Mr Goswami’s Resolu-
t'on But M@ Goswam himself has
suggested March or April, not really
the restoration of the AGP Govern-
ment So, the earliest election 1s the
only way out by which this Govern-
ment can save itg face and can also
respond to the democratic opinion of
the people of the State.

Thank you, Madam

THE DEPUTY CHAIRMAN: After
the lunch, we would have further
discussion and reply on the Statu-
tory Resolution on Assam (Interrup-

tions) qg& éfgq | Just a minute
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The House then adjourned
for lunch at thirty-one min-
utes past one of the closk

The House re-assembleq after lunch
at thitry-three minutes past two of
the clock, The Vice-Chairman (Shri
‘M. A, BABY) 1n the Chair

1 Resolution approving President’s
Proclamation under Article 356 in
relation to Assam  and

2. Motion recommending revocation
of the Proclamation—contd.

THE VICE-CHAIRMAN (SHRI
M. A. BABY)- Shr1 Khyomo Lotha
Absent

SHRI HIPHEI (Mizoram)- 1 rise
with a very happy mood to give my
support to the motion moved by the
hon Minister of State for Home, Mr
Subodh Kant Sahai.

While sitting on that side, we sup-
ported another motion like the Con-
stitutional Amendment for extension
of President’s Rule 1n Punjab Now,
sitting this side, we support this Pre-
sident’s Rule imposed in the State of
Assam. We do not change our mind,
we do not change our principles, we
do not change our thoughfs with the
change of four seats and division

numbers

1t 15 obvious whenever important
1ssues are taken up, there are at ledst
two opinions Today also we have
two opinions One s for the motion
and the other is against the motion.
I would like to mention here tHat in
this world everything is imperfect.
It has 1ts own merits and demerits
So also 1s the imposition of Presi-
dent’s rule 1n the State of Assam. It
hag good ponts and it has bad points
It hag its own merits and it hag alse
“amerits We have to think what is
more To me the merit is more I
am from the State of Mizoram which
is one of the most sensitive border
States in India Tt was a part of
Assam till 1972, We all know what a
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border State means The border
States are surrounded by foreign
countries I don’t claim that Iknow
very well about thé foreign relations
From our experience I do know that
some couniries are trying to sow the
seeds of insurgency and making 1t
into a movement resulting multima-
tely mto uprising in the border States
That 1s what exactly happened 1n
Mizoram i 1966, No timely action
was taken by the State of Assam at
that time  As g result of that there
was long 20 year bloodshed and suf-
fering leaving hitter memories which
are not at all conducive to the emo-
tional integrdtion of the country The
situation 1n Assam was the same as
that of Mizoram Foreign handg are

suspected to be 1nvolved, many
youths were tramned outs'de and in-
side India The situation has become

uncontrollable Apparently it wag the
rule by the elected body of AGP Go-
vernment but practically 1t was not
It was the rule by the ULFA acti-
vists There are 23 districts in the
State of Assam Out of 23 districts,
19 districts were dom nated by the
ULFA activists THeir zonal com-
manderg are supreme rulers in those
districts  So 1t was not g question of
imposition of President’s rule but 1t
1s a question of the rule by unlawful
bodieg like ULFA where we have al-
lowed a State to be run, to be con~
trolled by that unlawful body of
ULFA activists They have conirol-
led the whole State It was suspect-
ed that the Government at that time
was not only trying to conirol the
activities but they were suspected to
be helping hands to them

THE VICE-CHAIRMAN (SHRI1
M A BABY) Please conclude

SHRI SIPHEI T am concluding
Huge amounts of money had been col-
lected at gun-point There are 800
tea gardens. Those tea gardeners
could not look after their gardens
The economy of the State was badly
affected It was on the verge of col-
lapse If the State Government at

m relation to Assam

that time had taken action, had per-
formed 1ts Constitutional duties, that
extremism could have been stopped.
It could have been nipped in the bud
1f the Government took initial steps

It had become uncontrollable and the
whole State was burning There are
more than 130 murder cases, No cul-
prit wag apprehended Rs 5 lakhs
wag demanded from each tea gard-
ner Tt 1s too much XYafe and pro-
perty of the people were not protec-
ted They were at the mercy of the
ULFA activists That had to be tac-
kled Now, after the imposition of
Fiesident’s rule, we have not heard
any news of killing; we have not
heard any news of loofing, we have
not heard any news of forcible col-
lection of money It appears that the
situation has mmproved  But, Sir,
there might be some excesses commit-
ted by the army Whenever the
army moves, we cannot expect a very
smooth saitling They are also human
beings like us except that their duties
are d'fferent They can make mis-
takes I am very sympathetic to the
people of Assam that they are suffer-
ing the torture, they are suffering the
rapes I am with them But I would
like to request them to be patient and
tolerant

We have experienced for long 20
yvears Now & brighter day  has
dawned The intention of the im-
position of President’s rule 1s not to
oppress the people or to suppresg the
people, 1t is for the safety of the
country, 1t 1s for the integration of
the nation Now thig is done in
order to save the country We are
not allowing an inch of our ternitory
to go from India We have to save 1t
for the safety of the nat'on, for the
longevity of the nation for the
betterment of the ©people of
Assam, for thewr welfare for  the
betterment of the State, this has to be
approved Thank you, Sir,

SHRI DAVID LEDGER (Assam)’
Mr Vice-Chairman, Sir, I rise tg op-
pose the resolution moved by the
Government seeking approval of the
imposition of President’s rule in the
State of Assam
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1 oppose the resolution, Vice-Chair-
man, Sir, because I am avergs to the
concept of suspension of democratic
process in any part of the country.
I oppose the resolution because today,
In the garb of President’s rule, virtu-
ally army rule 1s going on in the State
of Assam The entire State has
been declared as a disturbed area and
the draconian provisions of the Arm-
ed Forces (Special Powers) Act are
being blatantly made use of On the
pretext of nabbing mihitants, the arm-
ed personnel are harassing innoceni
citizens. Indiscriminate arrest, as-
sault, intimidation, molestation and
rape of women, cold-blooded killings
destruction and looting of property,
everything conceivable 1s being done

_by the army jawan in the State of
Assam today. Degrading treatment is

being meted out to the respectable
citlzens Human dignity 1s belng
violated. Fundamental rights, as

enshrined i the Constitution of India
are being violated  Human rights are
being violated with impunity Not
to speak of the existing laws, even the
provisiong of the Armed Forces Spe-
cial Powers Act are being violated
Section 5 of the Act specifically says
that “any person, wheo 1s arrested by
the army, is to be immediately hand-
ed over to the pelice”. In spite of
this, people arrested by the army
have been detained for days together
They have been tortured and finally,
they have been handed over fo the
police and in some cases, Sir, the
people could not come back to their
families alive Their dead hodies
were handed over to the police I
would just cite a few examples and I
would like fo draw the attention of
the Home Minister to these Bipin
Gogoi, an employee of the Transport
Division of the O1l India Limited was
picked up by the army on the 4% of
December His .dead body was re-
turned to the police on the 6th of

December His body bore the marks
of brutality His right eye was
gouged out Gambhir Gogoi, an em-

ployee of the Savitari Tea Estate, was
picked up on the 1st, hig dead hodv
wag handed over to the local police on
the 6th . Sir, 1 would like to say
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that even old men and pregnant wo-
men have not been gpared Lakhu
Ram, a 55-year-old man belonging to
the ex-tea garden tribe of Lakinu Pat-
har, was gomng fishing. He was not
an activist of the ULFA He went
fishing and the army had fo shoot the
old man leaving him in the fields to
die Mrs. Paramado; Payne, a 36-
year-old pregnant tribal lady, who
was cleaning rice 1n her house and
who was obviously not an ULLFA ac-
tivist, was shot in the belly and she
was left to die Wil the Home Minis-
ter kindly take note of these allega-
tiong and institute an enquiry?  Sir,
the brutality i Assam today pevpet-
rated by the armed forces hag sur-
passed all norms of civilised hehaw:
our Even teen-aged girls, school
girls, have not been gpared My
colleague, Shrimat; Bijoya Chakra-
varty, has already mentioned, an 18
year old higher secondary student,
Anjumani Bora from village Thamua
gaon under Beehapuria police station
m Lakhimpur district, was raped by
three army jawans Her parents
were confined in the cow-shed They
were tied up. That poor girl was
screaming away and she wag bemng
repeatedly raped by the army jawans
These girls have the courage to come
all the way to Guwahati and petition
the Governor of Assam seeking justice,
The Governor hag not yet been able
to give justice and the three jawans
are still at large seeking greener pas-
tures It 1s not our intention to ma-
Lign the Indian Army. I would like

to make this point very clear that we

hold the Indian Army in very high
esteem Our mothers ang sisters
gladly donated, gave away their gol-
den jewellery to the Indian Army
1962 during the Chinese war  But
when the same army swoOops on our
motherg and sisters, Mr Vice-Chair-
men, Sir, we certainly have the rnght
and the moral duty to raise these
things before the nation., The Gov-
ernment has all zlong been denying
that atrocities have been committed
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by the army  May I draw the at-
tention of the Home Mimister and
the Government that two army jawans
have been dismissed from service?
They have been court-martialleq and
inprisonred The charge wag that
they raped two tribal women near
Tejpur and yet the Government goes
on saying that there has not been sny
brutality, there has not been any at-
rocity. 'Will the Home Minister kind-
4y enquire nto these things?

Sir, I would like to raise another im.
portant point Today, n Assam 1
have already mentioned that the army
rule ig virtually going on. Today, 1n
Assam, civil administration and the
police administration hag been totally
negated ang sidelined. I will give
just a few examples. Sir, the Depuly
Commissioner ang the Superintendent
of Police, who was 1n full uniform
of Tinsukhia District were detained
by the army and they were questioned
for three hours What wag the plea
That in Punjab the mulitants were
roaming around wearing the uniform
of SPs and DIGs' How funny, Sir!
How ridiculous' In Sibsagar District
the Supermtendent of Police was de-
tamed in the army campg for geveral
hours and he was interrogated He
was humiliated, he was abused My
colleague had mentioned, Sir, that the
Circle Inspector of Margherita, Nomor
Chandra Tai, his P A. and driver and
two armed police personnel were
lifted by the army They were blind-
folded Their hands were tied up and
they were brutally beaten up in a
tea garden ‘They were detained
during the night And only on the
next day they were let off after they
bad signed pspers saying that no
atrocity had been committed on them.
The house of an Executive Magistrate
was searched and ransacked in
Barpeta District without the
knowledge of the Deputy Commis-
sioner And yet the aadministration,
Assem administration today says that
nothing has been done, no atrocity has
been committed.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI
M A BABY) Please conclude

SHRI DAVID LEDGER: Two more
points, Sir.

THE VICE-CHAIRMAN (SHRI
M A BABY): Try to lbe brief and
don’t give two many examples

SHRI DAVID LEDGER: Sir, I
would only like to highlight this point.
When this 1s the plight of top officials
of the administration and high police
offictals, one can just imagine the
plight of ordinary citizens, civilians,
There cannot be any question of sup-
porting militancy, terrorism or seces-
slonism There cannot be any question
of believing m the cult of violence,
Sir, but let me caution this Govern-
ment that State terrorism cannot be
the answer to individual terrorism. It
has never paid once in the history
We have the example of Punjab and
Kashmir before us. If I remember
correctly, Mr Vice-Chairman, Julio
F. Rebeiro, the then Director-General
of Punjab Police who had advocated
the policy of bullet for bullet, before
he left on a new assignment, this
gentleman had the good sense to
admit his folly and he had advised
political solutions I would like to
caution the Government that any
further prolongation of President’s
rule in the State, any suspension of
the democratic process for any further
period of time will not improve the
situation. It will only deteriorate the
situation Tt will further alienate the
veople of Assam I wish to warn the
Government. I would like the eyes
to be opended to the fact that the
process of alienation has already
started My senior colleague, Mr
Dinesh Goswami, was mentioning all
these things yesterday 8o it is my
earnest request, T urge upon the Gov-
ernment to restore the democratic
process in the State of Assam as early
ag possible Hold elections in the State
of Assam and give ‘the people of
Assam the right to choose their rep-
resentatives and form a Government.
We don’t mind any party forming &
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Government. j..et there be a Govern-
ment, a-popidair Government.

'With' these words, before I conclude,

" I'séoulfl ¥ke to say ome thing. The
Prime Minister dsed 'whown 2 very
good gesture yesterday in the house
when ke said thathe was willigg to
talk to the militants. “We welcome the
gesture. The Prime Minister just a
few days ago had agreed to talk to
the mifitents in Punjedb .amd he:had
eval-ageeed—it ig on yecord—saying
that he was prepared to amend the
Constitution. I am not saying that the
Constitution, shonld Be-Mniended, I am
not saying such a thing 8ir, but 1
would only liké to urge the Gowern-

. ment and call upon the Govermrment
nat to clase the doors of negotiations,
The doors of negotiations, the dgorg of
discussion, understanfling, should re-
main open_This is my last request to

the Government, With These wordg T

conclude, Sir.
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DR. NAGEN SAIKIA:. It was not
true. You have madé an allegation
whick is absolutely baseless, Mr.
Ram Awadesh Singh, it was not pro-
ved, It 1s completely baseless It was
not proved at all.

3.00 p.m.
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SHRI_ ‘DINESH GOSWAMI. Sir, I
want to correct his mpression, I want
the election right now I did not want
the election m April. -The Govern-
ment, should announce the election
right now, | .

W .OW wedw fag . wHema w0
me‘rm&,mﬁaﬁ,ma..
| afew - om o . WS 8
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SHRI w, KULABIDHU SINGH
(Manipur)- Mr, Vice-Chairman, Sir, I
want to wholeheartedly support the
Motion moveg by Shri Dinesh
Goswamy, But the unlucky part of
the thing is that the life of the Assam
Legisaltive Assembly expired yester-
day, So, it has become infructuous.
Still we have to consider the promul-
gation of President’s Rule on 27 1190,
Sir, the Governor of Aszam misused
the provisions of article 356 of the
Constitution, The (overnor wag very
much gonscipug of the provisions of
article 156 of the Constitution under
which the Governor is to hold office
during the pleasure of the President
of India, which means the pleasure
of the Central Government and the
Prime Minwster, Shri Chandra
Shekhar Now, in order to please the
Central Government, the Governor
acted in a particular way and his re
port was extremely one sided and he
has surpassed all democratic norms
and traditions

Now, the warning with regard to
the imposition of the President’s Rule
in different Statey was given by
our respected Prime Minister, Shri
Chandra Shekhar, on the 9th Decem-
ber in Bhubaneswar ‘And again in the
third 'week ¢ December in Caleutta
dlso -our-hon. Prime- Minister warned
the.State Government of West-Bengal
Ang then again on the Christmas Day
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at Madras our respected Prime Minis-
ter alsp warned- the Government ot
Tamil Nadu, Of Course, subsequently
our Prime Minister explained by say-
ing that by these warnings he did not
mean -that there would he President’s
rule and dismissal of populsr Govern-
ments. That was the . sghsequent
thought explanation, That iz very
‘good. However, the attitude and ap-
proach of our present regime is very
clear and evident. It is very evident
that at the time the Congress (I) gave
their support to the present regime,
there- were specific conditions impos-
‘ed- on the -hon Prime Minister, even
though professedly the Congress M
"said that it was an unconditional sup-
port Now, our Prime Mmister is giv-
ing these warnings to these non-Cong-
ress (I) Governments - becauge it is
for obtaining the support of Congress
(I) and other allies that our Prime
Minister ig_acting on the whim and
inkling of Mr, Rajiv Gandhi and
Congress (I). This ig very evident T
am very sorry for this, becauge the
warning will come next even to
Manipur where non-Congress (I)
Government is there, Then it may
‘even come fo Orisea Yesterday also
the hon. Prime Minister explained
away by saying- we do not like to
impose “President's tule in Tamil
Nadu So far it is there—today But
our Prime Minister is not aware what
will happen tomorrow or the day
after Up till yesterday our Prime
_Minister wag clear: He does not like
to dismiss the Government of Tamil
_Nady, That was yesterday’s remark
and nothing is known about the
future So, now the man at the helm
-of affairs- in Delhi g very conscious
how to exist, how to survive the Gov-
ernment They do not see the merits
of the case,

Now, I may explain that article
356 is not liked by anybody. In ex.
~ceptional circumstances when there i=
complete, total impossibility of rund-
ing the Government, when there is
complete collapse of the administre
tive. machinery, then only article_35¢
. :f_ the Gonstitutipn has to be resarted
0
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The imposition of President’s rule
in Assam on the mere ground that
some 141 people were killed and some
twa .croreg of rupees were extorted by
ULFA sactivists is not g reasonable
ground, What 1s happening in Uttar
®radesh? In the communal riots hund-
reds of people were killed And in
Andhra Pradesh, Congress (I) ruled
State? And what happened in Guja-
raf? In the_ communal riots many peo-
ple were killed in a single day In
comparison with Assam those killings
are very heinous Now, on this pre--
text of non-maintenance of law and
order in Assam, I admit that there
were some aberrations of the AGP
Government The Ministers were very
young But even then what to do”
They were duly elected by the people,
and_a duly constituted Government
wag there, Why should it be thrown
away in this manner® (Time Bell)"

I would like to appeal that the im-
position of President’s rule may not
be a lever of alienating the people of
Assam from the mainstream of the
country The people of Assam  are
culturally and socially very advanced
But economically and industrially the
people of Assam are very backward,
This side of the matter should not be
ignored by the Central Government

So I would humbly request the
Government, through you, Sir, that
the Gevernment should not be vindie-
tive aml they sheuld treat the people
of Assam very liberally and leniently,
#nd desmocratic procesy should he
vestored at the-earliest.

Wan these words
Thank you, Sir

SHEY BHADRESWAR BUERA-
GOHAIy (Assam); Mr Vice-Chair-
mian, Sir, while opposing the Statu-
tory Resolution moveq by the hon
Home Minister and supporting the
Motion tebled by hon Shri Dinesh
Goswanti, ‘T want fto put forward my
observations.

Sir, the imposition of the President’s
Rule in Assam is the first costly

Sir, T conclude

[RAJYA SABHA]
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blunder of the Chandra Shekhar Gewv-
ernment Seon after the imposition -of
the President’s Rule in Assam, the
Army has let loose a reign of terror
m Assam, I had the experience of
visiting almost all the affected villages
from Upper Assam to Lower Assam.
A rip of fear psychosis prevails right
after the sunset At about 6 p.m.
sharp, all the shops are closed by the
shop-keepers and net a single indi
vidual 1s seen in the streets. And in
the name of combing the ultras, the
extremusts, the entire male persoms
are being-nabbed, amd the entire
womenfolk has become a target of
either molestation or rape” by -the
Army, Sueh a sftuation vprevadls
there in Assam, It is a fatt that™ we»A
should not criticise the Armed Forcés
in a national forum er anywhere else.
But the fact remains that Why are
you using the Army? They are meant
for defending the country, they are
meant for defending the independence
of the country Why are you using
them in your pohtical mterest? Yes,
some boys may have taken to arms.
But, instead of gomg into the very
root cause of taking armg by the
bays, instead of gomg into the matter
as to why they are taking {o arms,
you are giving emough power to the
‘Army {5 butcher them What is thai?—
There 1s a very interesting thing go-
ing on in Assam n regard to the
ULFA boys Every villager used to
pray fer the hetierment of the boym
Now, there are two termg going on n
Assem Mr Home Minigter, kindly
note -it -"In vegard to PEFA boys;
every Assamese uged to term them-—
that ‘these are our boys' Kindly note
it In regard-to the Army, the As-
sameg used to ferm -them as Indian
Army What is geing on there in As.
sam? So, this system of alienation is
going on there in Assam And youn
Army is behaving with ws in-such a~
way that as if we are a fayeign eoun.
try, we are a forelgd natiom So, this
is goifig on in Assam. Hence the boys
ate being termed as ‘our boys' and the
Army iz being termed as the ‘Indian

Army’ So, if this state of affairs - is
allowed io continue, T agree with Mns.
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Byoya Chakravarty that a Dbefitting
reply will come in due course of time.

Sie, I have got 5 series of rape
instances, Byt I do not want to take
the thme of the House, You see the
bestiality of the. Army. On 4th De-
cember, the Army heve entered wnto
the house of one Phulmani, a tribal,
an extea garden labourer girl of 15
years ©ld. Si¥, ¥ c¢lte only two
instanceg Becduse miost of the Mem-
bers have cifed g number of therh, TH
regird 1o .this mtident, the 15-year
old PBbImiiii was gang.raPed on the
4th DitemBer See the bestiality of
the Army On the next day, another
group of Army personnel re-entered
her house and gang-raped her in front
of her parents Thig 1s the state of

}aﬁan's Should I not speak about it
here?

{The Deputy Chairman in the Chair

In the other instance, one Sarat
Sanwal was picked up by the Army
from hig own residence which is not
far fifora mg distriet, And after two
days, be wag found dead n the Army
Hoapital at Jorhat, some 60 miles
away from that partieular place, How
15 1t that hig desd body wag found in
the Army- Hempral where civilians
are not at allallowed to go anywhere
near for treatment? Even in their
daily briefingy by the advibery of the

Governor, they say there iz no atro<’

, city at alt and thete iz norexcess being
committed by the armiy. There is a
simple denial, So, My submission is,
plesse try to understand the problem.

Pleass try to wnderstang the mass-

" hysterie of the boys taking to arms.
Mr “Dinesiy Geswarn, told categorical-
ly yesterduy that we were never =
part of India till the infamous treaty
of Yandaboo in 1826, Till then we

“were ngvey a part of India. Should I
go to history? So, we should not be
sl-tremtud in thet woay like foreign
enemy. Delhi has got no plans to
look after the problemg of the border
Stated -ang-all-the time whexever any-
thing Mappefts either it Ptmjaly or in
Kashmir,” you- talie gbout their jeining

[9 JAN. 1991 ]
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the national mainstream. I cannot
understand what 1s your national
mainstream and what is its definition.

SHR1 V, GOPALSAMY; Congress
mainstream. '

SHRI BHADRESWAR BURA-
GOHAIN: What 1z the nationsl majn-
stream I do not follow, Do you thinls
kiling of Mushmg by Hindug or kill-
ng of Hindus by the Muslimg ig the
reason to bring them into the national
mainsiream? We do not follow it; we
canmot understandl it and we do not
try-even to understand it We do not
knéw what 13 this natienal main-
stream  Mandir banega va wmasjd
banega. So, you should not t{ry to
treat us like this, hike talkmg of
national 1integration, or amaity or
harmony In Hajo, Assamy, parallel
chanting of religious hymus of beth
Hindus and Muslimg are gomg on
daily,

My substission is,
the twe dracoheant lawg should be
withdrawn froms Assam. I  strongly
protest against the enforcement of
these two laws in Asam, and if you
allow this situation ta continue in
Assam; T will warn you that g befit-
ting answer is already there in Assam,
aml if need Be, we are prepared to
die, but only to survive as good
Indians

immediately

THE DEBUTY CHAIRMAN: (M.
Khyomo Lotha. Please be briet -

SHR] KHYOMO LOTHA (Nige--
land): Madawi Deputy Chalsmar;
thank yeu for giving me the time, 1
would 1o¥ take mittch time ang I will
try t6 be brief, I only want to raise
certain issues which, to my mind,
have been very irrelevant on the pert
of the AGP Government when they
were ruling the Assam Sfate . _

P S .

Madam, President’s rule is nok
new thing for the people of the North-
East. - Infact, Nagalapd had the
Jongest period of President’s rule for
two. years. At that time I wag sitfing
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President’s Proclama-
_|Shri Khyomo Lotha]

there and ithe Assam Members wele
siting this gide, and mine was the
lone voice to cry for what they are
crying now,

President’s rule 1s 1mposed natural-
ly because of certain obvious reasons,
that 1s, when there 1s g Constitutional
crisig or when there 1s breakdown cof
law and order and admumistration. In
our case, of course, we had the elected
Government and after one year, Prest-
dent’s rule was 1mposed m Nagaland
m 1975 But the AGP Government
had almost a full term, Only a few
monthg before 1its term expired, Prest-
dent’s rule came 1nto bemng,

Pesident’s rule itself 1s not an evil
thing. The only thing is to see what
happeng during the President’s rule
whih my colleagues from the other
side are contending But I would lhike
to say that there has been a lot of
differences of opinion about ULFA
and NSCN operating jointly or having
their camp in Nagaland. 1 must say,
—10 wmy knowledge—there 1s no
ULFA. camp in Nagaland  Naga-
land 1s now like an open field There
ijs no forest, there is no jungle, to hude
because, along the Assam-Nagaland
border, the Assam Government, with
the help of contractors, had destroyed
the forests conpletely.

Today the A G P, Members are
very much agitated over the enforce-
ment of the Disturbed Areas Act in
Assam. I can understand, I can ap-
preciate their feelings. But I would
like to point out to them that it was
the AGDP. Government which had
enforéed the Disturbed Areas Act
along the Nagsland-Assam border.
This was done by the A.G.P. Govern-
ment ‘against the interests of Naga-
land. :

DR NAGEN SAIKIA: Because
Nagaland encroached upon Assamese
. SHRT KHYOMQ LOTHA: You say
that this was done- because of en-
croachment. -For mere encroachment,
you enforced the Disturbed Areas Act.

twon under article 358 108
- relation to Assuid

We have seen how the AG.P, Gov-
ernment functioned, One gentleman
referred to the Bodo agitation. The
way the A.G.P. Government tried to
tackle the Bodo problem, everybody
knows, But in the case of the ULF.A, —
the A.G P. Government cdid not take
any such measures.

Madam, we talk about development
We talk about backwardness It 1s
true that the Congress was ruling for
many years, nof only n Assam but
in the entire North-Eastern Region
also, But then the A.G.P. Govern-
ment came to power in Assam in 1986.
Have they brought out a comparative
statement showing how much they
have done, how much more they have
done than what wag done in 30-33.
years of Congress rule? We are a}so
agitated There has been no gevelop.
ment There 18 no development. But
what has the A G P. Government
done to its people who voted them to
power?

I coine from Nagaland where n-
surgency was there, We had suffered
hundred times more than what they
are mentioning today. We had suffer-
ed hundred timeg more, but we had
no sympathy at all from our neigh-
bours, They cannot be termed as anti-—
national because they were fully m
line with the otherg in trying to con-
tam or control the situation in Naga-
land, Therefore, I do not know how,
suddenly, the U.L.F.A. movement
has come about Madam, even during
that time, in 1968, when the under
ground activities were in full swing
in ‘Nagaland, I Bad undertaken politi-
eal activity, fulltime. We useq to go
and talk to those people. We used to
go and appeal to the underground
elements to come out and join the
mainstream. The Government also
used to appeal to these elements to
give up their anti-natiopal activities
and provided them with employment,
etc - T

“The point ‘is, in the case of the
ULFA., did the AGP Govern-
ment try to glve them any jobs'in the
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Government services? Have they tried
to do that? Have théy any record to
show that they tried to bring these
rebel youth, these frustrated youth,
to the mainstream? Did they try to
give them reasonable opportunmitjes of
employment? Did they try to get them
employment 1n Central gervices” In
this connection, I would like to pomnt
out that I fought for creating one
battalion wn the N.F, Railway for giv-
Ing employment fo the Ex-under-
ground Nagas. Actually, thig battalion
was set up, but, later on, it wag not
there, 1 do not know why. The bat-
talion 1s no more there. I woulg ask
my colleagues from the A G:P.
Has the A.GP. Government, its lea-
ders, tried to convince these frustra-
ted youth to shun violence, to give
up their violent activities and joint
the mainstream by giving them suit-
able opportumties? (Time-bell)y ~ I
understang their difficulties, But I do
not understand why they are blaming
the Congress (I). Is think this
1s mot fair. It is because - of
the wrong policies adopte, he
AGP. Govemment-—tﬁatdthbg Pr:si-
dent Rule had to be imposed. * Even
in these years the Naga people who
travel to and through Assam were
facing 5 lot of difficulty, money 1s
'being extracted from the travellers. I
raised this point privately with some

of the Members and even in this
House,

. So, I request my colleagues on the
other side that they should appeal to
"these young people to shun violence
and also in order to brihg them into
the mainstream - provide them with
all the job facilities that are available
within and outside the State. They
shoyld guide the youth of Assam and
get them posts 1n'the Central services
It’is useless to blame the Congress. Of
course, I do understand that Congress
party is the. meain party ~whish will
.contest election, but then that sghould
not be the reason to blame the Cong-
ress party. Let the people choose
their own representatives ~ when the
efection comes. ~ - -

[9 JAN.,
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. I-want to bring one more point to the
notice of the Central Government If
- ¥you look at the map of the North-East
region, you will find that there has
-been insurgency in the North-Eagt, in
Nagaland, Manipur, Mizoram, and it
has not completely died off. If
Central Government do certain things
-whith “our friendg are’ raming about
-army atrocities and driving away
these armed mlitants and their fol-
lowers, the mlitant groups may
come together i the North-East
region. I know that this was not there
earlter, but if these forces joined
-hands together in the North-East, it
will be a day of sorrow not only for
the North-East region, but also for
the whole country. That'is why we
‘have to restrain the police and army
1n their searches or in theipr coming
operations i Assam and 1n ‘the
neighbouring areas. Last mght I
have .received complaints that Segur-
will be a day of sorrow not only for
and harassing civihan population
there This hag.to be retramned even in
Meghalaya region.

One of our Member colleagues
has said about ‘Operation Bajranj’ I
think it 15 hikely to be miscoastryed
as 1t is wrongly named, because I
know of one shop in my place which
.is Bajranj hardwape shop. There js a
Bajrang union also in my neighbour-

\hood in Dimapur. T

DR. NAGEN SAIKIA: It 1s ip the

interest of those -who are devoteeg of
Bajrang.

SHRI KHYOMO LOTHA: Itis a
wrong name. (Time Bell rings). So,
the President’s rule. had to come, we
could not help it I wish it ended a®
soon as possible but in the meantime
let ug try-to contamn and concince the
frustrated youth and appeal to them
come to the main stream of national
life.

'THE DEPUTY CHAIRMAN: M,
Saikia, weuld you like to speak?
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DR. NAGEN SATKIA: Ma-
dam, nry coHeagues have already
covered all-the mejor points So, mine
will be. the briefest speech ever made
in & debate of the Partiament I
think,

Through you, Madam, only I wurge
the Government of India to
withdraw the draconian laws, te in-
guire into the army strocities, to
punish. the. persens who are found
guilty, to Hold election as early as
possible and to make an end of the
Presidential rule,

g wawa # Ow Het qur
gaar Wit s Fawae d W
dft (s ghueme®) : %
Jwreier TTEYT, FNIY WRAW GEEY
ot form Mregndy St ¥ woAT OF
Jraw. Tar § fowr ag wer wat fw
FTAT ¥ AT A KGE AT A
s 78 Far war § f§ oawl SEe
Ta @0 ¥ ¥ waafaw gufq A
TN T GTHTT HIIHT 44T § AL
aEl B qArE F OAGA A wOA
g g & fRT o oy fe®
atal @ va¥ AR 1 {1 ww
AT geed ¥ oY e qE Sew §
% U b Wy X wmw §
AT I8 IFr ¥ ¥ F @I
frar @r @ g1 a1 W & grw
frar ar @ § a1 fedt qufafdd
R & g fear oW oW o@,
WIS F HE W wHIR agied
- g BT A WE T P WAt
3 g@ furEre ® o wwad 9
gan-3-w-o¥ § 8 -orwr fmag
femd gz St A vl amy e
FI F | EW owIg ®osWT /WY
fad 9 sire it eeert gl
7T St & @ wawel Fro8reEl
* o W-TIRRT gk §- oy SaRr
R mr & fe sthdufafedd

tn relation to Assom
R ¥ I G AN ¥ g e

arz foqr T B, Ay gATO T

Tﬂ%ﬁ%ﬁﬂ"rm@urwg
FWAT F, 79 €Q a8 F fod
AT ®) ARFIN FIFT F A
¥ fFd o @t 9T arf «f § @y
var fawrs seamT §ezgr A
W ) W A sEmnd g
dufefadd & a1 W) 5w Tdad
N oargr ) qF g & 5 uw g
T =gt B v vy #Y g o &
wi & feafaw W four war &) &

T § S guw oyt wy f§
wWEW ¥ W AW q IS
W AN AR g W
wwT ¥ 99 ww T W
ghiwe g a1 gy a1 fevoe
R A AN 8 &Y 9T 5y
Sorar wrar Vg fE gl 9 wew
¥ U A g fEE sy @ &
In the name of reformists they were
virtually rumning a parallel Gevern-
ment. §F T WA HARX T ST
w o@m g A arefey sy g
Tar & WY # Ay 48 wgAT SRl
§ f5 g ag wr @ f5 ot d,

ov S ¥ dE9H FT R
vaaf wIaT 4@ & faawd sarE
¥ fawrg &1 A &1 qgr weww

3

T T & qfew qrere ¥ Fear-

Fatat § 3 st * faam ¥ Foarg
AT & W ari Sy @m -fafew
T 9, *«if; L2 aﬂ%nﬁwnfi
g WAgwE fog an wme @

wgl TvEY ar or SR R e

A,
o
4,
pad
5 A
1
g

BTG A ! 4 I A F ek
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fmrnurmaswsrﬁrmqr
TG F AL g waAr Are W
38 AR WWEWRE g WA & w9
24 wof ¥r W ¥ feafy w1 iR
fagqr qar 30 aTwY qramwr ¥ ey
weh wY o7 famr fagd aefiear &
aw e 7wl ek ¥ fag

ITH T AW A F amw - w2
sa'”m%wﬁ%w,mrgmm\
W g ¥ ug femfedar T & |
qa»‘ W Y fm?r ¥ dux gt
TG, qeHE! W T Ha™q &
faﬁmm#nwﬁwwg
g 9 Fraagre ang fede
aﬁﬁmﬂ:mww&a
kg @t Wt muie -efeg R
aFr B o ¥ o o4y, FEws
- ggmlfy 4 Afer @R AW
wraTerT ¥ Qawt Ag ‘ﬁEﬂTI
af T & R AwE g
ie °F wue W fed ow ¥
gy wow A ove eeRt fag
nfeforr weufrat, we, - gary STET
W< fida wgroer W ¥ aY H
Wt g fear war1 9 e §

are T awie Ha i@ fel )
g W 3 atg W ok ane EY A
¥ ewre-d ¥ o W @Y o
qEr AT FT AT AT T FE
W] fs oan Al odm § fear
dwr- M-.¥q @ ¥ sqmr  facy
¥ ore® WX warfam Rl § Iy
Afg | G@IT Jrg § IA W
# dur 3 M AfFw oy wIA
sy @ frfan s av Ao
fifez | friae s & Jud
v AW, TA.UW. 0., ey srer

1 mm, Tzas g3 F4,
5 ¥ adr st Wt

. tEErEY St

in relation to Assam

qrfex ST wify @ W@y ag A
gt Tqr M fagdl aeifs wfraw
§ Bl wrodfes wifkat & s
ToR) qogd wer @ feay w
Iewt #Y whgfafadl & gro s wm
@ usdfs oftar ¥ oA fe
ﬁsga#gqqmtazaé‘aﬁa-
af § wifew g ag o% WA
a&m#‘m‘t%mm%ﬁﬂm
wE ger @ fR d v S8 4
ks Jer AT mun @ @,
Aredam ¥ FgFar O vﬁw d sl
™y w d’m’ frar smer w@r, gf
I wsEt M gaded qew %a
Srar @ W e @ § gawrd
AT o ¥ A gt vemr oquAY
g wardy off, @ w 2t &
aa asr% & osay . &Y fear
afrr I8 FOET ‘T

g ot 1 gy awer ¥ AN
.ﬂ,t@‘t:ﬁ st @

t gu FI AT AIEET
afsw Y | 7 wg wg & gAe
aty il Rrary | (swew) @
qare el & am{a Fgrvar  fis
P owgr gt 3 wdAsTdy

efsar & 9 Wi
a7 TA. ¥ o, 8Ty,

ﬂ

4

- o

AT
i gar gt

“{femT Amw ¥ qarfawdr e

]

sfare & |y 57 fiwedy frar war
a & wrrar §-f5 fea o el
@I "R S q@Ee ¥ A
¥ araf ar-r W AT e SR AT
q . N @ Fav
Wt} & a\#m‘;@mﬁﬁaﬂﬁ
9q 47 w1 ¥ faw Fwri wd

a'a‘f ug.qY., wg fug. ?f*ff L

réita'mt“tamdf AMGTL
grit <1 Afwr wedad
%fz«rqwﬁmr wr? 1 e
90 ¥ 31 WRGET 90 TF F Hafy
B I¥ FCEIT ¥* FIEEAGF 3 9T
Y @ N vewr ¥ fewid TH.
. ure, wh g ¥ 1272 4 o
wrianr Bl gE? feR 6

Fradt # wdardt weq  anhie
& wary .. (wwwe) 1272 R
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[ gdiy s wga] | @ gl A & fromie ge €
fad 6 T FTAaTE g€ 4@ A, ag feafs @ &)

wor frl a1 ad gt fet A SHRI V. NARAYANASAMY:

war A ﬁﬁﬁ' 1990 § 251 S Nine ULFA persons were arrested at
guarfedt ¥ & /w21, # fgRrEg Vellore. .
§ faar @y, gg @l F1 frammre
FA ¥ Fig W, @ ghpare faad 3t gaa srw am g 9
qame ge? IW 94 AT avrww Froe Wiga o griwE ofd fazz
U1 38 I TTAA N A § eag Sawr 5§ § ag W freare g
@ gl AN AN ww wmy v | )

q08 fwar #@w freere ge € A
g@r 1550 § AT S FE 4 TN
%r 21 T F GATES far war
3T adlw St AW 3 et gd
T dEmr 33 §1 17 de @ St gy Ftw wg@: 9 9@,
A Ar@Ed W four omar ¥ | oL gEa, bl W ¥ gk
3 50" 21 A& TWAT SEH X fagz @ &, ag gréwre ﬁrmr( ol
st fofTal ST BT W & @® | qra HE S

forax fear mat1 & &0 21 @
war ¥y & AHE F gem fewax T WL waTel yaw § wg
far war 1 w@ear, & awgAT g FEar § f5 nww o Ardde
g 5 od7 foam freae @ | dz3 amm gfear sgromar &, 9w
¥ g B W § oAl W, | gaw ¥ ey wafewar W@ §
7@ 351 W A1 v fear qar ) Teifa ¥ T I8 FT F I@ ATY
1 fasra frar smq

THE DEPUTY CHAIRMAN: Please
don’t interrypt when the Minister 1s
speaking,

M gfrare Al g §, 9§ , )
443 fopr(y fafow o & ghaatd ngq AFIE F7 WY sulEmrd dY ¢
F g & AT NaArarEm T gt ¥ A feqw aerAY a"r “fasr
{I T@r ST, | §ATT 3 HIHF T ¥ AifeT fRar s@ 1 9w
@ a@ ¥ |l & MArareR odr & wg s ¢ 5 faad W s

war g1 4, ITF1 gO «mi ¥ g frar,
’ : ufrgifas” & "qr frar & 9y

- . gam ¥ o DNomr vy w1y
adt afy, & aq@r  [_ATgar fom 8, wt fS @ s 3 B
fs 97 aUIN E@TH § TeW X at @ A oa arfas g &
& facwre [ g; Efgqx‘r{; g afr ¥ orfee ;r&;? faat o @ a,
wEER RO F AT BT G | gy quifefasdt ¥ oq9r a@ wr

w8 gaer sar - C I Wi,
A SAEr  ArET ax ﬁrwz fwrar ﬁm&'
- L Wi ¥ wEar argar
T ;fmn g’fm fare” &t
A ¥ @ fefree & wedm a.gm ft & naw ﬂm/

¥oag o oI AR FE N WWwa | dES w7 ¥ _Touw g Wi
vt griemsm awa w1 d¥e | = &, fum) T ax asdfw
T ww o & are, g § arg ww wisgai guaw & Wio &R ag W«
Provne e & ww W W - g ez ¥ wee guwifaws wglkr am
dme ¥ freeit fear ok e ] g qRE AT ¥ & T
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f& Far #1§ warg fravmar av gawr
¥ oAl B oA oara § AN -
Far F¥ sy @R T a4r FE
qUBTY 9. grer ag FEr war ar fe
a1 Al #ifeg, faey fe gamr
¥ A F gW g8 WA ¥ AW
[ TT FTHIT HT AR A9 aadfh
¥, gAIX UF WA wea & agn
93 ¥ig fear, e g @ s A &
fag dar- &1 )

gt gAY ag Ay g-—agr daa
o 7 ¥ froew fewdlt ¥ wrew
&7, afes wgl dlg ag ¢ & agl
N waar &1 a) wfaffay ga w5
¥ quar usa qaor 1gafaw &
FEIT ATEAN g, Fugwnfa S, fa
ArAl & fedI® 439 99T FT@ s
dAifts  wrEr 3@ A Ffvm wa
Tl g% Argd aryar g f fra
3@ ¥ wee < feiee gma o
agr_ 4T Usif FW 91

- - qufeg Sewr ¥ w@EedT 9 e,
nafadt & swEdT T

.
.

v AT gRi v @A § g E
s gasr aEET four Q-
SHRI DINESH GOSWAML, As a
repregentative of Assam, I must thank
all the Members, who participated in
the debate irrespetive. of the fact
whether they approve.of our stand or
they approve of ,President’s Rule,
because on two points I find that there
1s a total suyilarity of views . One is
that the people of Assam should be
given as early_as possible the choice
to elect their own representatives in
the Government, The second 15 that
the problems of youths of Assam and
also_have the whole country and the
economic  underdevelopment of the
region_should be tackled.

A number of Members have criti-
cised.the - functioning of the Assgm
Gana Parishad Government. Some of
these . criticisms anpd allegatiens,
according to .me. are totally un-

[9 JAN 1991]

' people decide”” = -~

tion under article 356
m relation to Assam

founded, exaggerated and politically
motivated. I could have met one by
one some of the allegations, but I am
not doing go because we are not asking
for the reinstatement of the  State
Government. President’s Rule has
become a fait accompll.  Therefore,
all these prints will be before the
people. My friend, Mr. Bhubaneswar
Kalita in the debate made hig election
speech yesterday He will make his
points before the people and we will
go to the people and try to highlight
our own achievements. 1 am not say
g for a moment that the AGP did
not falter and fail, We had our
shortcomings After all we could not
insulate ourselves from the maladies
of the political culture, which is deve-
loping 1mn the country today. .

though the maladies, in my view,
are much less 1n our party than m
some of the natioanl parties which
are there 1n different parts of this
country, But let the people decide
it If the people feel that we have
failed, they will reject us. If the peo-
ple feel that in spite of all the diffi-
culties and shortcomings we did a
good job, they will accept us and

118

whatever the verdict of the people

may be, we accept it with all humi-
Lity and grace But our view 15 that
people must be given an opportu-
nity to elect thewr own Government.
On one thing everybedy sald that
the AGP Government have failed
miserably, there were so many short-
comings, they failed to tackle ULFA,
they failed to go for the economic
development and there were IRner

m-such a strong language should
not be afraid of going to the people.
We, who according to them have fail-
ed miserably, are saying hs?ld the
elections, let the people decide This
is a contradiction which 1 have mnot
been able to reconcile, If we have
failed so badly, we would have been
afraid of going to the polls, I sad
“hold the polls tomortow and let the

s

I have éot great regard for the.hom.

[ Home 'Minister because of the intg'r-:
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President’s Proclama-

est that he hag taken for the North-
Eastern region I am happy that the
hag visited that region, He has taken
personal interest and I am sure that
he has a commitment for the deve-
lopment of the North-Eastern region.
The pomt that I am making is about
the talk with the mailitants, The
Ptime Minister has made a positive
response but in his positive response
he has failed. He said that the ini-
tiative should come from the militants
themselves, How can you expect the
1nitiative to come from the mulitants
when you have outlawed the mali-
tants and when there 1s military ope-
ration against the militants? I believe
in these matters the initiative should
come from the Government I am not
saying that the initiative should be
on a highkey initially The Govern-
ment can began an initiative at the
-Governmental level, can begin an initi-
ative at the non-Governmental level.
But I would request the Government
which. has got a lot of expertise mn
the imtiatives and dialogues to imitia-
te the process of a dialogue with the
militants not only in Assam but also
in the othey neghbouring re-
glons because I believe violence can-
not solve any problem and does not
solve any problem, The ULFA vio-
lence is not going to solve the prob-
lem of the State of Assam The State
violence will not be able to contain
the ULFA or the militancy in that
region,

My friends have referred to a num-
ber of cases of atrocities and harass-
ment by the Army. It does not please
me to make these allegations because
we hold the Indian Army in the
highest esteem coming from a border
region. If there ig a foreign ag‘resaion
tomo‘:row it is the Indian Army
which shafl have to defend us and,
therefdre, it is notf our intention to
decry the Indtan Army. But there
have been s8berrations, aberrations
galore and 1t is n to keep
high the morale of the Indéan Army,
that these atrocities and harassment,
the specific Cagses which sre brought
to thé notite are immediately enquir-
ed into and actiong are taken But

tion under article 356 120
n relation to Assam

let me point out that if there iz am
Army operation, however cautiously
the Army may behave, there are gong
to be excesses for the very simple re-
ason that the Army 1s trained to desl
with the enemieg and not with its
own people. The tramninmg programme
of the Army 1s to deel with enemies.
This 1s a point which has been made
by the Army personnel to me. They
paid “We are not mentally equipped
to deal with the civilian population
We are tramed to deal with enemies
When we tome to anp area we treat
the person whom we are dealing with
as If he is our enemy.” The tendency
that has develeped in thig country of
using de Aoty fur wvh wdikiniadnee
tion, therefore, has a d%qm .
teney Therefore, 1 plend:
that the Armyy should be withdrawms,
as early ag possible and the biack
lawg repealed. So, Madam, I will not
try to take much of your time more
particularly when you have asked the
to be brief and the other graceful
Jady, the Minister of Enviranment has
also asked the Minister of State for
Home to be brief I will conclude by
saying that now the climate is ripe
for holding the elections Kindly hold
the elections as early ag possible I
have told the- House thst-for holding
the eléctions the outside limit is ei-
ther March or the first week of April,
Therefore, the Election Commission
shoud be right now directed to starf
the process of helding elections. The
danger that I see ig that the bureau-
cracy has a tendency to cling te po-
wer It ig not that the politicians have
a tendeney to cling to power There
were reperts from he bureaucracy of
Assam that the situation is not con-
ducive for holding elections because
they got the taste of- power and they
do net want to give it up. Therefore,
don't go by the bureaueveiie-adwice.
Take a political decision to hold elec-
tions because it is the safest course
fo take uy out fhm tHe preéfutit im-
passe Continuation of- PResidént’s tule
every day wilt only allehate people
gnd wikt be tevally counter-produs-

tive. Thank yr%, Madam,
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THE DEPUTY CHAIRMAN: Now

I will put the Statutory Resolution

to vote, The guestion is:

__ Thet this House approves the
“Proclay ation isswed by the Presi-
‘@®nt o -the 27¢th November, 1990,
under arficle 856 the Constity-
tion, in relation t{o the State of
Bagam, )

!}Izq.ﬁzétéon was adopted..

THE DEPUTY CHAIRMAN: The
motion of Mr. Goswami is barrved
because this resolution has been
carried.

Now we wil] -take up the Public
Liability Insurance Bill, 1081, Shr-
mat:s Maneka Gandhi,

St Gizwd WA . (Fwn)
REWAT, § GIFIT T SUAAT [rger
g o oqor un faq & fag dwa ws
!5; gar amerT M gERd @ o

-

Jqgamfa . T Are 3B A
Tadr & Taifes FwT ow @ &
W@ R A @B, vy aawdd)

THE MINISTER OF PETROLEUM
AND CHEMICALS AND PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALAVIYA): Madam
Deputy Chairman, Mg. Chhotubhat
has raised a very valid pont. We
want_to extent the Session by one
day.

THE DEPUTY. CHAIRMAN: Now
the Minister has mnformed that the
Session -wil] be extended by one day
on the 1lth Januery, 1091 uws &

fe7 &7 At gawr A @

SHRI M, M. JACOB- 1 do not know
whether this_ is in consultation with
the- pther parties or with the Chawr
qr with ihe Business Advisoxry Com-
miitee, Or is it just an announce-
ment?

[9 JAN, 1991]

tion under articke 356 122
n relation to Assam

THNE DEPHTY CHAIRMAN: It is
a Gpvernment - dpdmon.  (Interrup-
tions). Please have order in the
House. I am not able to hear what
they say.

DR BAPU KALDATE (Mahara-
¥hira): Who is to announee the deci-
sion of the Govermment? Ig it the
Chair or the Government?

THE DEPUTY CHAIRMAN: He is
the Minister for Parliamentary Af-
Tairs. ’ E

DR. BAPU KALDATE: It hag no-
thing to do with the Chair.

THE DEPUTY CHAIRMAN: He 1
part of the Government,

SHRI SATYA PRAKASH MALA-
VIYA; I only apprised Memberg of
the lintention of the Government.

’

THE DEPFUTY CHAIRMAN: It is

“the ‘mitemtion of the (Government.

SHRI M. M JACOB. If it is m-
tention, then 1t is all right. It 1s not
a decigion. Decigion has to come from
the Chair, That has to come in the
vormal course. i consultation with
leaders. (Interruption).

THE DEPUTY CHAIRMAN- If both
Mr Jacob and Mr ‘Bapu Xaldate
speak in two different channels at
the same time, I cannot understand

DR. BAPU KALDATE: I will sit
dewn for Mir. J&eob.

SHRI M. M. JACOB: I am enly
pownting that if this is the intention
of the Government, it is all right, it
is well taken. But the normal thing
15, the Chairman has to decide whe-
ther the Session is to be extended or
not The Chaifman’s decision nermal-
ly takes place after cosulting the
Business Advisory Committee or the
Jeaders of parties. I understand from
Mr _Malaviya that it is the intention
of the Government and- not the deci-
sion.
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SHRI SATYA PRAKASH MALA-
VIYA: Mr. Jacob has rightly under-
stood.

THE DEPUTY CHAIRMAN: Now
let me hear Mr. Bapu Kaldate.

_ZT0 WY wWeRR S s ¥
S TARE O I U
ATEAT g |

gogarafa: arg fgdt 8 aaE
w7 Ofsm Iasr) A S, 9 ey
gaueET FW &1 AT gewa g7

N g AW wwdw: g,
zEaa ¥\

gagwwfa: &7 EuT & grew
F1 gHAT B <7
Now, Shrimat: Maneka Gandhi.

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRIMATI
MANEKA GANDHI). Madam,|||(In-
terruptions)

st wef® SwiY: WIS AT
STET, HOET wrATS AR A @

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
The hon Minister is inaudible.

JqawmE. AW s argdg
F& FT AT WAL ALATT A

—tsu—

THE PUBLIC LIABELITY INSUR-
ANCE BILL, 1991

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRIMATI MANE-
KA GANDHI): Madam, I beg to
move:

That the Bill to provide for pub-
Lic liability insurance for the pur-
pose of providing immediate relief
to the persons affected by accident
occurring while handling any haz-
ardous substance and for matter

[ RAJYA SABHA]

Insurance Bill, 1991 124
I's ¥ Ogpooe IS

connected therewith or incidental
thereto, as passed by Lok Sabha,
be taken into consideration.

In doing so, I beg to submit that
this Bill seeks to fulfif a long felt
demand for some mechanism to give
immediate relief to victims of acci-
dents 1 hazardous industries or
operatons The growth of hazardous
industries and operations which pro-
duce the many goods needed by us 1s
essential for our development and m
recent times there has been a tremen-
dous increase of such industries. How-
ever, 1t has also increased the risks
of accidents not only to the. work-
men ut also to others who may be
the victims of the accident sites, Very
often, the people affected belong to
the weaker strata of the society with
hittle capacity to secure compensation
for their sufferings, Workers who
are victims of such accidents in haz-
ardous industries are protected by
the Workmen's Compensation Act,
1923 and by the Employees State In-
surance Act of 1948, but the mem-
bers of the public are not assured of
any relief except through long legal
procedures

The Supreme Court of Indig in the
Oleum Gas leak case have held that
the hazardous industries are strictly
hable to compensate for any damage
caused by an accident in their ndus-
tries The lability to give relief in
such cases 1s based on the principle
of no fault, The claimant for relief
shall not be required to plead and
establish tiat the disaster, injury or
damage in respect of which the claim
has been made was due to any wrong-
ful act, neglect or default of any per-
son It is also our common experience
that industral unitg seldom have the
willingnesg to reedily compensate the
victims of accident and, therefore, the
only remedy available to the victims
is the legal one, Even when a court
orders relief, the mndustries and ope-
rations where such accidents occur
may not be financially sound and an
unanticipated ligbility often cannot
be met by them, These enterprises



